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PRINCIPAL BENCH, NEW DELHI
M.A. NO. 50 OF 2025

Original Application No. 684 of 2024

IN THE MATTER OF:

Nassurudin

Versus

State of U.P. & Ors. ...Respondents

RESPONSE AFFIDAVIT ON BEHALF OF THE RESPONDENT
NO.-2,UTTAR PRADESH POLLUTION CONTROL BOARD

I, Jagdamba Prasad Maurya,  S/o Darbari Lal Maurya, aged about 56
years, presently posted as the Regional Officer, Uttar Pradesh Pollution
Control Board (hereinafter referred to as UPPCB) at Rae Bareilly do

hereby solemnly affirm and state on oath as under:

1\ That in the official capacity mentioned above, I am acquainted
o *'. with the facts and circumstances of the case and as such I am

’ j competent and authorized to swear this affidavit.

'_',

2. That upon considering the present matter this Hon'ble Tribunal
vide its order dated 11.07.2025 has directed the Respondent No.2

to filed its additional response.

3. That in compliance of Hon’ble Tribunal order dated 11.07.2025
the authorized officers of Regional Office of UPPCB, Raebareli
has inspected M/s Kayum Ent Udyog, Village-Aamk(‘)I,' Tehsil

g Sadar, District-Sultanpur on 12.08.2025. F‘v\rﬁ
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A true copy of the inspection report is annexed here to and marked

as Annexure no. 1 of this response.

4. That at the time of the inspection the location of the brick kiln was

found as per zila panchayat guideline effective at the time of brick

kiln establishment.

5. That at the time of inspection the brick kiln was found closed due
to off season. As per the records of Regional Office, U.P. Pollution
Control Board, Raebareli, earlier CTE was issued to brick kiln.in
the year 1997 and consent for operation of the brick kiln was
issued till 31.07.2024. Currently consent is valid for the period up
to 31.07.2029.

A true copy of the copy of the consent order is annexed hereto and

marked as Annexure no. 2.

4. That in compliance with the conditions of the consent issued, the

brick kiln has provided the stack monitoring report done by the

authorized laboratory in the month of April, 2025. According to
the vsaid stack monitoring report, the value of Particulate matter in
the stack emission during the operation of the brick kiln was found
to be 232.5 mg/nm?, which is in accordance with the prescribed
standards of 250 mg/nm’.

A true copy of the analysis report is annexed hereto and marked as

Annexure no. 3.

7. That the said brick kiln was not found to be converted to the zig-

zag technology at present. The time limit for converting brick

kilns to zig-zag system has been extended till 30.06.2026 thro%/
)
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notification number-GSR 70 (E) dated-22.01.2025 issued by the
Ministry of Environment, Forest and Climate Cha.hge,
Government of India for brick kilns not located within 10 km
radius of non-attainment cities, National Capital Region and other
areas except critically polluted areas. District Sultanpur is
currently not covered in non-attainment city/National Capital

Region/critically polluted area.

A true copy of the notification is annexed hereto and marked as

Annexure-4.

8. That directions have been issued to the brick kiln Vide ofﬁce lét-t‘ef‘ |

No. 331/0A-6844/2024/2025-26 dated 29.07.2025 that the brick
kiln should be operated only after converting it into zig-zag within
the stipulated time period.

A true S&py of the letter dated 29.07.2025 is annexed hereto and

marked as Annexure-5.

. That the above response on behalf of the Uttar Pradesh Pollution
Control Board is being submitted before this Hon’ble Tribunal for

kind perusal and consideration. ( ?

DEPONENT
VERIFICATION:

Verified at Rae Bareilly on this 23 day of August, 2025 that the

contents of above affidavit are true and correct to my knowledge based
on records and information received and believed to be true, no part of it

is false and nothing material has been concealed therefrom.
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Annexure-1
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u‘lﬁm Mise application in disposed of cases
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.............. 1. In compliance of order dated 28.04.2025, reply dated 04.07.2025 has been filed by UPPCB.

2. We have gone through the reply and we find that the relevant grievances raised by the applicant in the original
application have not been responded to by UPPCB. UPPCB has not looked into the question as to when CTE/CTO was
granted to the brick kiln in question by UPPCB and whether the brick kiln in question conforms to the siting criteria
applicable to it. Relevant documents have also not been enclosed with the report filed by UPPCB.

3. Respondent no. 2-UPPCB is directed to file additional response with reference to the above mentioned aspects.”
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Longitude: 82,105414
Elevation;102,3£7.54 m
Accuracy.18.34m
Time: 12-08-202
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Annexure-2 30

Uttar Pradesh Pollution Control Board
Building. No TC-12V Vibhuti Khand, Gomti Nagar, Lucknow-226010

Phone:0522-2720828 2720831, Fox:0322-2720764, Email; info@uppcb.in, Website; www.uppch.com

Catepory : ORANGE Application Id : 27607120
213269/UPPCB/Racbarcli(UPPCBRO)/CT O/both/SULTANPUR/2024 Date: 23/09/2024
To,
Mi/s
QAYYUM ENT UDYOG

VILL AAMKOAL SADAR SULTANPUR,SULTAN PUR,228118

Consolidated Consent to Operate and Authorisation hereinafter referred to as the CCA (Consolidated

Consent & authorization) (Fresh) under Section-25 of the Watcer (Prevention & Control of Pollution)
Act, 1974 and under Section-21 of the Air (Prevention & Control of Pollution) Act, 1981

CCA is hereby granted to QAYYUM ENT UDYOG located at VILL, AAMKOAL SADAR
SULTANPUR,SULTANPUR,228118. subject to the provisions of the Water Act, Alr Act and the orders
that may be made further and subject to following terms and conditions :-

1. This CCA QAYYUM ENT UDYOG granted for the period from 05/08/2024 to 31/07/2029 and valid
for manufacturing of following products.

§ Product Quantity Unit

0

1 |Brick-25000 25000 Numbers/Day
Number/day

2. Conditions under Water(Prevention and Control of Pollution) Act

~1974 as amended :»
(i) The daily quantity of effluent discharge (KLD) :-

Kind of Effiuent Quantity(KLD) | Treatment facility | Discharge point
Domestic 1 Septic Tank
Industrial 0 Septic Tank

(ii) Trade Effluent Treatment and Disposal :-The applicant shall operate Effluent Treatment Plant consisting
of primary/secondary and tertiary treatment as is required with reference to influent quantity and quality,

In case of stoppage of functioning of ETP, production has to be stopped immediately and this Board has to
be intimated by fax/phone/email with a report in this regard to be dispatched immediately.
(iii) The treated effluent shall be recycled to the maximum extent and should be reused within the premises
for gardening etc. Quality of the treated effluent shall meet to the following general and specific standards as
prescribed under Environment (Protection) Rules, 1986 and applicable to the unit from time-to-time :-

Industrial Effluent Quality Standard

I S.No, | Parameter l Standard W

(iv) Sewage Treatment and Disposal ;- The applicant shall provide comprehensive STP as is required with
reference to influent quantity and quality.In case of stoppage of functioning of STP, production has to be
stopped immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be




dispatched immediately. o
: %) The treated sewage shall be reused in gardening as far as possible. The STP shall be maintained

continuously so as to achieve the quality of the trented sewage to the following standards.

S No. Parameters Standards

3. Conditions under Alr (Prevention and Control of Pollution) Act ~1981 as amended :-
i) The applicant shall use following fucl and install a comprehensive control system consisting of control
equipment as required with reference to gencration of emissions and opcrate and maintain the same
continuously so as to achieve the level of pollutants to the following standards.

Air Pollution Source Details

S No. Air ¢ of fuel| Stackno Control - Helight of
Pollution R Device Stack
Source
1 |Brick Stack Coal 1 Particulate | Approx 30
agriculture Matter Meter above
Residued.0 ground level
Ton/day

Emmission Quality Standards

S No. Stack no Parameters Standards

1 Brick Stack Particulate Matter As Per norms
In case of stoppage of functioning of air pollution control equipment, production has to be stopped
immediately and this Board has to be intimated by fax/phone/email with a report in this regard to be
dispatched immediately
(ii) The unit will not use any type of restricted fuel.
ii) Noise from the D.G. Set and other source(s) should be controlled by providing an acoustic enclosure as is
required for meeting the ambient noise standards for night and day time as prescribed for respective
areas/zones (Industrial, Commercial, Residential, Silence) which are as follows :-
Day time : from 6,00 a.m. to 10.00 p.m., Night time: from 10.00 p.m. to 6.00 a.m.

Standards for | Industrial |Commercial| Residential Silence
Noise level in Area Arca Arca Zone
db(A) Leqg

Day {Night| Day |Night|{ Day |Night| Day | Night
Time | Time | Time Til%u: Tinz: Tiﬁxe Titge Tigw

75 1 70 | 65 | 55 | 55 | 45 S0 ] 40
4. Essential documents to be submitted by the Industry/Unit as Applicable ;-

(i) Environment Statement in Form-V of Environment (Protection) Rules, 1986,

(ii) Quarterly compliance report of the CCA, photograph of ETP/APCs/Waste Storage Area.
5. Competent Authority reserves the right to change/modify/add any time any condition of this CCA.

6. Unit has to comply with the following specific & general conditions, Non compliance of any provision of
this CCA and provisions of the Water Act, Air Act and Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 will results in legal action under the aforesaid Acts and Rules.
7. In compliance to the G.O 1011/81+7-2021-09 (Writ)/2016 dated.13.10.2021 issued by Department of
Environment, Forest and Climate Change, Uttar Pradesh, You are directed to develop Miyawaki Forest as
per the SOP available at URL:-http://www.upecp.in/TrainingSession.aspx for ensuring timely compliance of




msduecuon,youmherebydnrected to submit a bank guarantee with minimum validity of one year of the
» @nount equivalent to the sum of initial consent fees (Air and Water) or Rs. 50,000/- (Rs. Fifty Thousand
¥ Only) whichever is more, within 30 days from the date of issuance of this certificate. In case of non-
compliance of this direction, your consent will be revoked by the Board.

8. If the unit uses the ground water and requires the permission from SGWA/CGWA for water abstraction
then the industry will have to obtain No objection certificate for abstraction of ground water. It will be the
responsibility of the industry to comply with the various conditions of the NOC obtained from the
competent authority and submit to the Board, within 3 months time failing which CTO will be revoked.

General Conditions:-
1. The applicant shall get analysed the samples of effluent/emission/hazardous wastes at least once in a three
month from the laboratory recognized by the MoEF and shall report to the UPPCB.

2. The applicant shall however, not without the prior consent of the Board bring into use any new or altered

outlet for the discharge of effluent or gases emission or sewage waste from the unit.

3. Treated Industial waste water and domestic waste water shall be disposed jointly at one disposal point.
The applicant shall provide discharge measurement cquipment at final disposal point.

4. The applicant shall strictly comply with conditions of this CCA and submit compliance report of stipulated
conditions within 30 days of receipt of this CCA. If at any point of time, it is found that the industry is not

complying with stipulated conditions or any further direction/instruction issucd by the Board, legal action

shall be initiated against the applicant.

5. The applicant shall maintain good house keeping. All valves/pipes/sewer/drains etc. must be leak-proof

6. The industry shall provide uninterrupted entry to the STP/ETP inlet and outlet points, Air Pollution
Control equipment and stack for smooth sampling/monitoring of efficiency of pollution control systems.

7. The industry shall provide Inspection Book at the time of inspection to the Board's officials.

8. Whenever due to any accident or other unforeseen act or event, such emission occurs or is apprehended to
occur in excess of standards laid down, such information shall be reported to the Board's offices and all

other concerned offices. In case of failure of pollution control equipment, the production process connected

to it shall be stopped with immediate effect.

9. Thcuniustryshallopmtemamannersothataﬂemzssmnsbcenumd thmughdastgnatedchnnncyfstack
only.

10. In case of any damage to the agriculture productivity, human habitation etc. by the operation of industry,
it shall be imperative to stop production in the industry with immediate effect and such information shall be

reported to Board's offices. The industry shall be liable to pay compensation also in such cases as decided by

the Competent Authority.

11. The applicant shall apply before the 60 days of expiry of CCA or any change in prodnetmn types/
production capacity/manufacturing process/capacity enhancement etc. or any change in effluent discharge

point or emission point
12. The Board reserves the right to revoke/add/modify any stipulated condition issued along with CCA, as

may be necessary.

Specific Conditions:-
On the basis of observations made in inspection report of M/s QAYYUM ENT UDYQG VILL AAMKOAL

SADAR SULTANPUR, SULTANPUR, 228118 recommended for grant of conditional consent (Air/water)

with following specia) conditions:-
1- Brick kiln shall ensure adequate plantation and proper green belt around the premises.
2- Brick kiln shall obtain prior spprovel before making any modification in product/process/fuel/plant

machinery. Failing which consent would be deemed rejected,
3. Brick kiln shall abide by directions given by Hon'ble Supreme Court, High Court, National Green

9
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sg/

Tribunals, Central Poliution Control Board and Uttar Pradesh Pollution Control Board for protection and
@ feguard of environment from time to time.
4- Brick kilns shall be converted to zig zag technology or vertical shaft or use Piped Natural Gas as fuel in
brick making within a period of two years
5- Brick kiln shall not use hazardous waste like spent organic solvent, oily residue, pet coke, filter press cake,
and other wastes like plastic, rubber, leather cutting etc.
6- All brick kilns shall use only approved fuel such as Piped Natural Gas coal, fire wood and or agricultural
residues Use of pet coke, tyres, plastic, hazardous waste shall not be allowed in brick kilns.
7- Brick kilns shall construct permanent facility (port hole and platform) as per the norms or design laid
down by the Central Pollution Control Board for monitoring of emissions,
8- Brick kilns shall follow process emission fugitive dust emission control guidelines as prescribed by
concerned State Pollution Control Boards/Pollution Control Committees.
9- The ash generated in the brick kilns shall be fully utilized in-house in brick making.
10- All necessary approvals from the concemed authorities including mining department of the concerned
State or Union Territory shall be obtained for extracting the soil to be used for brick making in the brick
kiln.
11- The brick kiln owners shall ensure that the road utilized for transporting raw materials or bricks are
paved roads.
12- Vehicles shall be covered during transportation of raw material/bricks®
13- Brick kiln shall provide permission to this office issued by Zila Panchayat and Mining Dcpanmcnt
within threc month from date of issue of this consent to operate.
14- Brick kiln shall be operated in such a manner that ambient air quality should not be adversely affected.
15- The brick kiln should ensure full compliance of prescribed emission standards as notified by Ministry of
Environment and forest, Government of India via serial no. 74 of Schedule-1 in notification no. GSR 543(E)
dated 22.07-2009 issued under Environment (Protection) Rules, 1986.
16- The brick kiln should comply the notification issued under the Environment (Protection) Act. 1986
17- The brick kiln should installed lighting arrestor as per the PWD norms or any other standard design for
brick kiln to avoid the damage to stack caused due to lighting attack.
18- Compliance report of this consent order must be seént to this office within two months.
19- Ash content should be used for low lying land filling in a scientific manner,
20- The brick kiln should regularly operate and maintain Air Pollution Control System (APCS) so that it
meet stipulated emission standard.
21- Stack emission monitoring test should be carried out from Environment (Protection) Act. 1986 approved
laboratory/NABL laboratory by the brick kiln and submit monitoring report to the Board within two months.
22- Proposal of Zig-zag technology should be submitted as earliest with time bound program.
23- The Brick Kiln should be paved with the bricks to minimize the fugitive dust emissions from the Brick
Kiln operations.
24- The Brick kiln fine dust not to accumulate all around the Brick kilns.
25- Unit is directed to make provision of Rain Water Harvesting & Ground Water Recharging.
26- Unit is directed to PUCCA arrangement for workers regarding water supply and provide hygienic
sanitation facility ensuring ODF.
27- Unit will develop green belt all around the campus of Brick kiln,
28- Proper water supply arrangement will be made by the unit to the workers for domestic activities.
29- Proper record regarding water consumption for suppression of dust around the Brick Kiln will be
maintained by the unit.
30- If any adverse order issued from Hon'ble Court or Head Office Regarding suitability of site. Then the
operation of brick kiln shout is closed.
31- If any balance fees found, it will have to be paid by brick kiln in mmte].

10



* /32- The condition of the confirmation that the found complaint was, then consent order itself will be 84|
< ‘@tomatically canceled.

33- If closure order is issued by CPCB or UPPCB against the unit, then CTO issued earlier will remain
suspended during the closure period and after ensuring compliance and after revocation of the closure order,
the CTO will automatically be effective from the date of issuance of closure order revocation, with
additional conditions mentioned in the closure revocation order.

34- This consent will be effective and valid only after the revoke of the closure order dated 15-07-2021
issued to Brick kiln by State Board.

35- The brick kiln should comply all above conditions failing which the above consent shall automatically
stand revoked. The board has the right to modify any conditions & when required in compliance with any
change in environmental guidelines and Hon’ble courts orders passed time to time.

36- It will be mandatory for the industry to submit the Balance Sheet certified by a Chartered Accountant to
this office within 2 months of receipt of consent.

37- That the Brick kilns shall comply the order dated 8-4-2022 passed by Hon’ble Supreme court in writ
petition no. 18213/2021 NCR Brick kilns Association vs. Central Pollution Control Board and others and
notification dated 22-2-2022 issued by Ministry of Environment Forest And Climate Change.

38- The Brick Kilns shall also comply the orders passed by Hon’ble Supreme court, Hon’ble High court and
Hon’ble N.G.T. pertaining to brick kilns.

39.  This consent will be valid only as per the final orders passed by the Hon'ble NGT in the Original
Application number-684/2024 filed in the Hon'ble NGT against the brick kiln.

PRADEEP KUMAR Diiialy signed by PRAOEEP

KUMAR VISHWAKARMA

VISHWAKARMA f;;‘.i"’:ém‘a‘ﬁ*i’w
Copy to:

Chief Environment Officer (5), U.P. Pollution Control Board, TC-12V, Vibhuti Khand, Gomti Nagar,

Luckaow. PRADEEP KUMAR B aarats -
. 0923 14:05:03
VISHWAKARMA ~ Dicisitonss iose:
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Annexure-3
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f’Z" (A GOVERNMENT APPROVED LAB)
ET5-U8 Piot No. 1/32, $.8. of G.T. Road Industrial Area, Ghaziabad (U.P) - 201001
emad b afgrad com Webrats waw elulab o | "h G91151607%, BINZESAG)
S
A TEST REPORT
TESTREPORTNO  CTSQ05)-1042025  ULRNO TCISIP02500020511F  OATE OF REPORT. 12 04 2028
STACK EMISSION MONITORING AND ANALYSIS REPORT
Name And Address of Customer : WS KAYYUM ENT UDYOG
VILLAGE-AAMKOL, TEMSIL- SADAR,
DISTT - SULTANPUR(UP)

Date Of Sampling : 07042025

Analysis Start Date : 09042025

Analysis End Date ! 12042028

Duration Of Sampling 1 30 MIN

Sampie ID No. : 205149

Sampling Done By : ETS STAFF

Sampling Method : ETS/STP STACK-01

Stack Altached To : BRICK KILN STACK

Capacity Of Stack : 230 PAYA

Quantity Of Fuel Used : 48TPD

Type Of Fusl Used : COAL

Stack Height Above Ground : NNAMTR

Stack Dia At The Top : 15400 MM

Material Of Construction : BCC

Attached APCS : GRAVITY SETTUNG CHAMBER

Normal Operating Schedule : NORMAL

Ambient Temperature : 3%

Flue Gas Temperature : 99.1%C

Velocity Of Flue Gases : 245 MTR/SEC.

Quantity Of Emission Discharged 111232 my

8. | TestParameter " Unk | Resull Tsmmlrmwm
. - IN— A— (AsperCPCB) |

| | PecumeMsnes | mgw | 225 | 250 [IS-11255 (Pan-1)

ooooowo"mw.""

)

For Enviro 1o L.
PUSHKAR MITTAL Aumoﬂéo slqm\; ORY

/ Fomal Mo ETSAAB/TR-03, issue No. 05, Date 01.04.2019, Amd. No 04 Date 01 04 2019 (Quabity K. 1o jur)

Nt :
1. Tent supurts withest E1N LAB HULOGRAM ste sot based by our labuisisry.

L The resuits indicaind saly ulﬂhllwlﬂldu.ﬂ"ll‘“‘“lﬁhwlu
!«\.(Mnuuwumanmdmdmm .
4 Our liability is limited to invaice alus caly,

S Ve sumple shall be destroyed alicy (S doys & wu:mmmmumummmauuum.

. “Ihu\lu'-n:ui-lhndl-w“M“uuth&mdMuMWﬂmwdmdt&m.




A "
nnexure-4 36

s} &, fa.. 33004789 REGD. No. D, L.-33004/09

Che Gazette of Iudia

AN, -A.0.-31,-23012025 -260395
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% 41) 1 Tl qoaTc, wEd 22, 2025077 2, 1946
No. 41] NEW DELHI, WEDNESDAY, JANUARY 22, 2025/MAGHA 2, 1946

qafasor, aw dR STy eRadT e
FftgET
7§ feeelt, 22 st 2025

AR, 70().— FAT q<HR, TR (@) iR, 1986 (1986 F 29)
HTT 6 A Ty 26 TTr e AT T TR S GO, AR (§Rewr) R, 1986 w7 dk
qare 501 % fog Frafafe R gt §, st
1. (1) % it w1 Gty 7 wafamoy (se) fam, 2025 &
(2) T Twre7 % 3% g i ardia A e g
2. TafaTr (dee) fraw, 1086 H agget 1 ¥ wor o, 74 ¥ Reoyer i ww shwr 2 % O (@) §
"TF U 4T & FATT 9T G 99 91K W R A R areg 7@ s |
(W14, ¥-15017/35/2007-freey)
2 wenrer P e /iR

feeror; g A ATCq % <IST9A, SRIHIRW, W 2, W 3, Syww () ® WA, 844(x), wriw 19

44, 1686 I yawig fivg g & o wrAF. 643 (), wrlher 22 Wwe, 2009, WrELL,

537 G112025 (1)
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143(x), wrlre 22 WY, 2022 she arwn . 606(x), arfw 16 Pret, 2023 F17T ot Py
g

g

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE.

NOTIFICATION
New Delhi. the 22nd January, 2025

G.S.R. 70 (E).— In exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986), the Central Government hereby makes the following rules further to
amend the Environment (Protection) Rules, 1986, namely:—

1. (1) These rules may be called the Environment (Protection) Amendment Rules, 2025.
(2) They shall come into force on the date of their publication in the Official Gazette.

2. In the Eavironment (Protection) Rules, 1986, in SCHEDULE-, in SI. No. 74, in the notes, in serial
number 2, in paragraph (b) for the words “one year", the words *two year four months and sevendays™ -
shall be substituted.

[F. No. Q-15017/3512007-CPW |

VED PRAKASH MISHRA , Jt. Secy.

Note: The principle rules were published in the Gazette of India, Extraordinary, Part I, Section 3, Sub-
section (i), vide number S.0. 844(E), dated the 19* November 1986, and amended, vide notification G.S.R.
S43(E), dated the 22 July, 2009, G.S.R. 143(E), dat_ed the 22* February, 2022 and G.S.R. 895(E), dated
the 15% December, 2023.

Uplosded by Die. of Printing &t Government of Indla Press, Rlitg Road, Mayapuri, New Delhi-110064
- ’ omd Published by the Controller of Publications, Delhi- | 10034. g
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FATHIRT
EXTRAORDINARY
AT I—ETE 3—I9-G9 (i)
PART II—Section 3—Sub-section (i)

sriRT & Sy .
PUBLISHED BY AUTHORITY

q 712] 7% o=t gpraTy, e 15, 2023/3rgraon 24, 1945

No. 712] NEW DELHI, FRIDAY, DECEMBER 15, 20i3/AGRAHAYANA 24,1945

qgfa<or, a9 AR FTeaTg TRadT WA\
Fferg=ET
7% feweft, 15 fRmwa, 2023

aT.H1. 7 895(87) —F4a FXHIX, qataTor (dxerwr) sfrfaw, 1986 (1986 7 29) i &1 6 3
qTIT 25 ZRT TE= gfRRAt T TANT HTd g wataRer (wRe) Raw, 1986 # R w@enyw A ¥ v
1. dferg AT A ITeA—(1) 3 A 1 dftr A watawr (w3 ST darga fAaw, 2023 7 1
(2) T T & I T A H AGH G |
2, qartaor (FET) fraw, 1986 Hi gt 1 #t afaf® F %9 €. 74 F feoqur 4. 2 F oy < Rufefa

gfafe <t sIreft, i -
“2.fa'am=r€zﬂ%,vﬁﬁv-ﬁvai@ﬁﬁmqwmmmmaﬁmﬁmmwﬁmﬁﬂ
7 e et ¥ o £ aa $ R $a F &0 7 ST Hd §

($)ﬁtmﬁmﬁ%mﬁﬁmﬁamﬁqﬁmaaﬁmr@ﬁzmﬁwaﬁarmzs.oz.zozs%;
Waﬁ.ﬁmmﬁmmwmﬁ,mwﬁmﬁﬁﬁmw

Freror @ ZTT i ereafires ol aga T &t ¥ qAed § |
() 9T qET 1 7T F U A orafq 23.02.2024 7
"

7738 G1/2023
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ﬁfﬁwmﬁ.wmgmamm/mm
TErET T aff & e & & st A aferfr-a

I“
[T.¥. F1-1501 7/35/2007-H1fr357]
T TS AT, AT AT

[ ]

ST Y &, A amor Afrardt

froqur
‘11: ﬁﬂw VIR ¥ TN, SN, W 2, @E 3, gume () W . ALAL 844(d), AT
TR, 1986 FRT wHTfArT g 7@ & sl T if wentere afdgEeT 7. AALAL 414(7),
AT 5 [, 2023 FrT R T v |

MINI
STRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 15th December, 2023

G.S.R. 895(E).—In i
act, 1986 (29 of 1986))the Cc:’:;rléeoi): ::1 pox;;ers conferred by sections 6 and 25 of the Environment (Protection)
(Protection) Rules, 1986, namely. - ent hereby makes the following rules further to amend the Environment

1. Short title and .
commencement.— (1) These rules may be called the Environment (Protection) Sixth

Amendment Rules, 2023,
- f
(2) They shall come into force on the date of their publication. in the Officiat Gazette.

5 . A
In the Environment (Protection) Rules, 1986, in the SCHEDULE-I, in entry at Sl. No. 74, for note no. 2, th
) . No. 74, . 2, the

following entry shall be substituted, namely: -

2. IT_he e,\:lslmg b.r ick kilns vwhich are not following zig-zag technology or vertical shafi or use piped natural gas
as fuel in brick making shall be converted to zig-zag technology or vertical shafi or use piped natural gas as fuel in

brick making within a period of :
(a) one year w.e.f. 23.02.2023 in case of kilns located within ten kilometers raa’iu.; of non-attainment cities; except
those located in million plus population cities, NCR districts, and critically & severally polluted a"reas as

categorized by CPCB;

(b) one year w.e.f. 23.02.2024 in case of other kilns.
on for Air Quality Management / Central Pollution Control Board ‘

Provided that in case where Commissi
issued more stringent Norms/

State Pollution Control Board / Pollution Control Committee has separately
timelines, such orders shall prevail. "
[F. No. Q-15017/35/2007-CPW]

NARESH PAL GANGWAR, Addl. Secy.

d in the Gazette of India, Extraordinary, Part II, Section 3, Sub-section (i),
d last amended, vide notification number G.S.R.

Note: The principle rules were publishe
e 19" November 1986 an

vide number S.O. 844 (E) dated th
414(E) dated the 05" June, 2023.

g Road. Mayuapuri, New Delhi-1100064

Lol s, Rin
Uploaded by Die. of Printing ut Government of 16"5“. B O 1 1005 o
P 4 and Published by the Controll® ¢ ublicutions. Delhi 11005, e e
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A}—?,c-,— . &=y wmafea
=l S0%0 Yy fAar d1e
Nl Wi, g TR, A R sre
_ AN —229001 (S0H0) .
wiw-331(04- 684/2030/ 2025 =¢ Rrie-24 )7/ ¢
R ¥,
et e de wa, (e o
e
FAIR— GG |

Rya—wo wsh gRa aftiever, 58 Rl 3§ Wi/ Misc application in disposed of cases no-50/2025 in
0.A. no-684/2024 TEHGEN T We oifn_godo ¥ feiw-11.07.2026 B wRa kw B
50 L B A A i B |

TRy,
SRIF R &1 a0f 70 &1 7 W) ara B 5 e de vaT e et @

il B 1 €T wed &1 -t vgfr 7 B @ R w0 Iy sRa afdeR, 7 Reh
Misc application in disposed of cases n0-50/2025 in O.A. no-684/2024 TRIEE T W< dfw Yoo
afr 81 R i grard Ry Reie—28.08.2025 Frae 1 & & 5 3w oafen &
Frdteror Reied—17.062025 @ drr amsT $e weeT Rr—dhT- ¥ gRaffa & arar war de
wedl B R vgfy § aRaffa oxy @ ww & o v 8 B A s wE @ 10
fedio = oY & R fe wee), wsfia womm & v frewen wefa &3 @) Bieaw ar &3
@ o waferer a9 ve Srorarg oRads Aaer, AR WRER ERT W R HEaI-SH0TRI0aTRO
70 (§) RAiP—2201.2025 & Wrzm A de weot B Ao wafy F oRaffa wv & w9 &
feie—30.06.2026 T ward T ¥

S & e st AR fer s R 7 e e el @ RS wefy ¥ oRaffa
ﬁ@ﬂm%mmg@ﬂﬂﬁﬂ@ﬂdﬂﬁaﬁmmwm&wm
B IR T PR A FA ghREa w¥| e A ww ¥ ge sam frfa wemfy
(o1 /arg) AN RATP—23.002024 B IREIRG (Ravd) v g0 wafavofra ot @ amrfa
Prerger e aRe BRIl ) R Tt swrafie W saer g

AR,
ooy s
| RT gleat 1

pfafef— Pr= fafea & sl o smavas srdard 3g SR
frefer wEeE, THUe—gearge |
yafaver JftER (gei-s5), Sodo gE FAge=r 9E, FE |

1.
2. q@
3. e Ry s, Somo ygur fra=r 9, aEe |

g aree s, Sowho-124), Rt wvs, Tl TR, TEMEH-226010

www.uppcb.up.gov.in, E-mail-roracbareli@uppeb.in
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